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In so far as the Border Roads Organis-
ation is concerned, the information is being
collected.

12.28 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

Recent political developments in
Pakistan

SHRI PILOO MODY (Godhra) : I call
the attention of the Minister of External
Affairs to the following matter of urgent
public importance and request that he may
make a statement thercon :—

“The recent political developments in
Pakistan and the reaction of the
Government of India thcreto.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : Hon.
Members are aware that during the last few
months therc have been widespread expre-
ssions of democratic urges in Pakistan and
the people of Pakistan have been demand-
ing changes in the political system which
would result in greater popular participa-
tion in the government of the country. This
upsurge of popular fceling resulted in a
Round Table Conference from 10th to 13th
March, 1969, bectween the Government and
the Opposition lcaders. At this Conference
Government of Pakistan accepted a federal
parliamentary government conceded the
demand for direct clections based on adulit
franchise.

The political situation in Pakistan did
not stabilise even after this agreement.
On the evening of 25th March, 1969,
President Ayub Khan, in a dramatic move,
SHRI NATH PAIl : It is tranmatic and
not dramatic; it is tragic. handed over
power to General Yahya Khan, Commander-
in-Chief of the Pakistan Army. Immediately
on assumption of power. General Yahya
Khan plaged the whole of Pakistan under
Martial Law and assumed the powers of the
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Chief Martial Law Administrator. The
Constitution was abrogated, National and
Provincial Assemblies were dissolved and
the President, the Governors and the Coun-
cil of Ministers both at Centre and in the
Provinces ceased to function with immediate
effect. '

With the people of Pakistan we have
ties of history and culture and we are close
ncighbours. We are naturally interested in
stability, peace and progress of Pakistan. It
has been our constant endeavour to esta-
blish good neighbourly and friendly relations
with Pakistan. Unfortunately, we have not
met with much success so far. Despitc the
present difficulties in our relations. we
earnestly hope that relations betwcen India
and Pakistan will be normalised and will
lead to friendship and co-operation in many
fields.

We have no desire to intcrfere in any
way in the internal affairs of Pakistan. It is
for the people of Pakistan to decide the
Government they would like to have and
political and economic policies that are best
suitcd to their naticnal interest.

We are confident that the people of
Pakistan can settle their internal problems
according to their national genius. For our
part we wish Pakistan and its people well
and they have our good wishes for their
progress and prosperity.

SHRI PILOO MODY : I am not in the
habit of commending the statements made
by the Minister of External Affairs. How-
ever, 1 have to make an exception in this
case. My party and 1, and. I hope, a great
many other members of this House have
always been wedded to the belief that un-
less the two countries, India and Pakistan,
can establish firm friendship, there is no
future for either of us.

In this connection, 1 will recall
that ten years ago when Genl. Ayub
Khan took over power in Pakistan--

the means or methods that he employed
was none of our business--our Prime
Minister at that time rushed in and went
out of his way to dub the regime as a naked
dictatorship. Then again when Genl. Ayub
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Khan made a sporting offer to us of joint
defence, I very well remember our Prime
Minister asking, ‘against whom ?°. Many
of us at that time could have given him the
answer.” Now there is a new regime which
has taken over power in Pakistan, and I
would very much like that we start with
an entirely new outlook towards Pakistan,
on a clean slate, on a new basis, on the
basis of new ideas and new relationships.
In that connection I would like to ask the
hon. Minister of External Affairs if he would
like to take the House into confidence and
tell us some measures or some steps that
he anticipates to take in the following
months to sec that ultimately warm and
cordial relations are established with our
neivhbour.

SHRIT DINESH SINGH: It has been my
endeavour tc take hon. Members into confi-
dence on each occasion that we have had any
discussion in this House, and I have taken
the Members into confidence in saying that it
is our hopc and wish that we should have
warm friendship with the people of Pakistan
and that we should have co-operation in
many fields. What exact steps will have to
be taken will depend upon the conditions in
Pakistan and the situation as it develops. It
will be very difficult for me at this stage to
venture any guess in the matter.

o gemdT wre  (g199) ¢ Aaw
AZleg, IAT %3N & AiE F FgrAg 3—
v ar wid a¥r, 7z 32 A AT Az R
Fg . o gid qifvea ¥ 8, N ag
aga @i @), aiwr & g ar J AT g
Gqgar ez f s ag ma mea ¢ fe
affeia 1 a7ar aAATg A ST YR
2, mfseara w1 gw1r aAy A A ag
@ faad augm o oA &
aheg # N @ alc guw aN g § fe
3zl 9T FAAT K @A §1 9
afEm ¥ mEs AT ey NI & azd
ATerC-aN AR AN QAT 9T w7
afgaw &y § 1«37 Wow gré  wfaway
a1 fed) gr€ sz afe e, wami-
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arg qr wUE ¥ &, @A feafs v
FeqitEa FIF g w9 fedd e A N
urg gamd @ ¢ & qdf aiffeam & s
#94 & afeaq aifvears & ya® weAr
qizq § ? sar ag N qeg ¥ fF Agi g%
ag Y Argar agdr o ) § IAH weqw
a1 ATAA & 8 ITRY Hay fwdr qEray
ez § Y gRET wieg g Wrg? g
feafa ama % avarg, wefy @ awe ¥
qdt aiffeqra & afexdt qifseara @ gr%
Y A F agi-afy a7 eqez wrer A
Fg qI-NT AAGF AFATA qr NT gRAS
safeal & gra @ qft  qifeeqs & @y
TN AT & 9391 AT IFIT F) IF
grasy § qar gfafsar i ?

g0 Ta W fadY w7 sAAT
argar § a3 a3 f& Far qifFears & o
wifeawdY Aar. ot gRgigmT A w77 AN
¢ fs wifveardl Jarsl & sza @ o€ 2
f& 72 97§ seafes fagiz & ggar
FIAT 921 § &Y ¥ AT@ far) ArAarg
wrwiy § 1 w8 ad) Feafy gq e N AY
agf T Ay 2 7 afz gi Ay wqr WA
g7 39 qfefeqfaqy #1 qmar wa &
fau qas § ?

rady ara A W fadg ®q ¥ arAar
qigar § a5 a8 f6 wzniy ¥ wq ofsgw
qifecarr § a3 = Jqra¥ & Ah
3 fagr w0 AY aq1 ag wem 2 fiw grey
q@INE ® ¥ w3% g€ agrat & gra
qfvan qifeears & 37g ot qr AM
w€ *afr ag AT af AN ew ¥ ¥A0F
arefia 92w & FTT A Qe IH ? afe
N, N sm FHA Iq W ¥ qrey
VR ¥ 9g¥ & squfa o wee @ ?
afe gt, M ATT@ FIEX X fer qfc-
feafaggt & 3= A1l ®) qredly sde @
Qest i N agafa @t ?
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[#7 sErmdT R |

afiqu arg ag § fF N scvdean
agt 9T § 3% afz graw 1 srgzawar
qed) & A A% fow g #m FT IR §
o g9 gray ¥ qar ey 4gi q w18
AR fas g ?

ot fam fag : wsaw agem, st
a% mAAg azeg A gz w@r fF oagt
A & agr mawg §, Y gEw §
q@@I F AN wraAE) F1 7w qar
w@r & faaw) f& wada gaeal & qqr
r | Ia% grasg ¥ W fag gzi 9%
€8 Fgar g7 fag Al Qi eiaw
BRIV AT 2, 80 g Amr FIa & f&
Y qIET F 2 & 3 wifweqra F wiegwA
amaEY § $ geadta g FTT AT gAR
T qiffears & @1q @t oF AN FU
egagiT ar wfegd 3aF NI F AN age
& 1€ g g g

2t a% e &1 avasy A, q fdam
AT WIF F FIT F A, qfeam @
T o) g8 gFaee § A af § dar
f& gz Y wgn ¢, @ sedmaa ax
qifseqr 1 oF B Tgrx 15 fea
o wdar-:2fan gwree faaw g §-
39 QU AT @+ W€ W gW gaAr agi
ax wgryr A A A A @ N gA-
x1q gw @y § 9% fgare ¥ g® wf
gadr aff fadt EhEswa & I @
gwt qifierars &1 WY g A Jw
qfeaw & qe@ ¥ aqr )

WEHAE AFTHETHT F1 gEAW §, FaA
e 21 ¥ gam Al fad @ fe
Ia% FaT N fade @aw @ o

ot e mew : Yo ow fadg
s 1, foaw afe § evez wrav d wf fe
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qUIeg A+ ) g1 qt g« @ § 41 fey wA-
% FT IAT ALY AT A1GI § 1 q3 WA
ag ar f& qaf wffears & qfegw
qiffeara § ga5 3 F N AFAT IAT
W@ &, %ar I9F 1Yy qal aifsears F
aREY a3 ueg T F1 gra {7 afe saw
T1 ATAA €T Y gH TW WEAT FY GAAT
fawar & oY fox 9@ @vasa & wieg av-
s g7 wfafear N, saifs s
FY Ia%1 ofeqi gA FIT HATFT 92X
Far g ?

w fgam fag : &7 w3 w31 fwgw
g & g frwE o aed W
mfeearA & 9y Wad ¥ geadT agr
FIA)

SHRI K. P. SINGH DEO (Dhenkanal):
In view of the fact that history has a way of
repeating itself and Pakistan has martial law
again after eleven years and stability and
peace has been forced down and therc is an
attempt at consolidation and unity agninst
a common danger, and obviously the Exter-
nal Affairs Minister knows who thc danger
is, may I know whether with Soviet Russia
and America giving arms supply and China
fishing in troubled waters regarding auto-
nomy to East Pakistan,... ...

SHRI DINESH SINGH :
did not follow the question,

Iam sorry T

SHRI K P SINGH DEOD : With Soviet
Russia and America giving arms aid to
Pakistan and China fishing in troubled
waters vih—u-vis the autonomy of East
Pakistan, may 1 know whether Government
think that this situation prevailing in Pakis-
tan does pose a threat to the defence and
foreign policy of this Government, and
secondly whether our Government have
taken the trouble to find out cither through
our representatives there or otherwise
whether the new regime subscribes or
adheres to the principles of the Tashkent
pact?
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SHRI DINESH SINGH Arming
Pakistan beyond its normal defence require-
ments automatically constitutes a threat to
us. This matter has deen discussed in this
House 2nd we have convesed our feelings
to the Governments that have been giving
military supplies to Pukistan The answer
to itis for us to strengthen our defence
forces and to be prepared to meat the threat
from whatever source it comes.

SHRI K, P. SINGH DEO : He did not
answer the question. Does he think it will
pose a threat to our defence and foreign
policy? What about Tashkent?

MR. SPEAKER : He mentioned that
we will have to defend ourselves and we
will have to strengthen our forces

SHRI K. P. SINGH DEO : What about
Tashkent? 1 want to know whether the
regime subscr.bes to that.

MR. SPEAKER : Yes, on that point?

SHRI DINESH SINGH : So far as
Tashkent declaration is concerned, the
Government of Pukistan and Government
of India have signed the Tashkent declara-
tion. This is a continuing Government and
we hope they will abide by the Tashkent
agreement.

AN HON MEMBER : Nobody knows
what they subscribe to.

SHRI DINESH SINGH : Ualess you
hear me, how will you know? You will not
know cither. All I was saying is this, that
we hope they will adhere to that declara-
tion,

SHRIS M. KRISHNA ( Mandya ) :
One thing stands out rather very clear.
Neither the military dictatorship nor guided
democracy is the panacea for all the evils
that beset a developing country like Pakis-
tan. In their hour of trial and anguish a
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like to know from the Minister that in the
recent months when violent disturbances
took place in East Pakistan, have there been
a number of Pakistani nationals who have
for one reason or other entcred into the
Indian territory through West Bengal, Tri-
pura and Assam? If so, what steps and
measures have the Government of India
taken to prevent any such infiltration which
would eventually endanger Indian security ?

SHRI DINESH SINGH :The Housc
is aware that from time to time refugees
from East Pakistan .

AN HON. MEMBER Not refugees,
infiltrators.

SHRI DINESH SINGH : Iufiltratcrs.
Now, as I was saying, refugees have bcen
coming and this matter has been discussed.
So far as infiltrators are concerned, we are
not aware of any large number of infiltia-
tors. Those that may have ccme would
have becn dealt with by the authonties.

SHRI NATH PAI (Rajapur) : Nobody
in this coantry, mwuch less in this House
would appear to be wanting to meddie in
the internal affairs of Pakistan or to tell
the Pakistanis how they should run their
country. But this is totally a different
thing, expressing sympathy in their hour
of trial for a people who till ycsterday were
regarded as the same Indian people. And
this is a legitimate right. The charge that
we are trying to interfere in the affairs of
our neighbour cannot be seriously levelied
against us. It is a fact that Pakistan was
as much a heir to the same liberty, freedom
and independence which we inherited. But
it is an unfortunate fact that they wer:
baulked and cheated of it for the past 20
years and just when there was a dawn to
give the impression that they wecre once
again going to get back what was their due,
as the freedom which the people in this
country enjoy, this blow was struck. I was
a little distressed to hear the Minister say
that it was a dramatic move. It was a
tr ic experience of the people of Pakis-

large majority of the people in this y
and the Government sympathise with them.
A stable Pakistan is in the larger interest of
the South-East Asian region and the
balance of power in this region. I would

tan; let there be no doubt about it, what-
ever may be the legal squibbles, that this
is nothing but a coup-d’ etar camouflaged
as a stepping down. If this is & coup-d’ etut,
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which 1 think it is, this is precisely the same
coup-d’ etat which took place in 1958. I am
not saying that they should not have coup-d’
etar. But I want to know whether there is
any policy. We do not know what they
subscrive to. What about the Tashkent
Declaration ?7 Is there any continuation ?
Is this a legitimate transfer of power or is
it a coup d’ etat? | and the whole House,
will agree that in spite of this suppression
and“the reign of terror which is  now being
Jet loose against the people of Pakistan, the
p=ople of Pakistan will rise once agiin to
the freedom which should be available to
them, whatever may bz the temporary
rule of the dictatorships. May 1 ask from
him one sinall clarification ? There will be
a rush and quecueing up on the part of the
so-called great powers which are really
giant powers or monster powers to curry
favour with the new regime and one of the
methois of this currying favour with the
new masters-since they are military leaders-
and earning their goodwill be the giving of
arms and military equipment and this cons-
titutes possibly a danger to India. 1 would
like to ask whether the Government is
aware

SHRI PILOO MODY : They are essen-
tially military men.

SHRI NATH PAI : We all know thesc
military men. Luckily India does not have
that kind of military men

Does the Government realise (a) that
this may be a coup d'ciat and if so whether
it constitutes the continuity of the policy
of the Government, and (b) whether the
incvitable effort on the part of the big
powers to curry favour with the new regime
by giving of arms possibly affects India’s
security ?

SHR1 DINESH SINGH : As the House
is aware, the power was transferred by a
Constitutionally established President to
the Armed Forces and Martial Law
was declared. I have mentioned this in my
statement and we, therefore, accept this as
a transfer of power. So far as the policies
are concerned, I had expressed my hope
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that the Government of Pakistan will follow
the declaration made at Tashkent. This was
the question and a specific reply was given
by me. So far as the question about arms
supply interference by the outside powers
is concerned, 1 had replied to the
question when Hon. Member Shri Prakashvir
Shastri had put it. If Hon. Member Shri
Nath Pai wishes, I can repeat thit. We
hope there will be no outside interference
in the internal affairs of Pakistan, nor would
any steps be taken by any outside power
which may increass tension in the sub-
continent or hamper the possibility of esta-
blishing friendly and co-operative relations
between India and Pakistan

SHRI NATH PAI : Shri Prakash Vir
Shastri’s question was quitc diTerent, as
will appreciate, from the one posed by me.
Inevitably all the so-called great powers
will try to curry favour with the present
rulers of Pakistan and one way they can
do it with a military dictatorship is to give
arms. In Mr. Ben Bella’s case it was the
Chinese People’s Republic which, within
twelve hours of his being pulled down,
recognised the regime We know how these
great powers function. 1 want to know
whether the Government of India appre-
hends this kind of danger or not.

SHRI DINESH SINGH : The question
of the defence of a country is a matter
which is the paramount responsibility of
the Government and therefore we are
conscious of our responsibility for the de-
fence of our country.

12.48 hrs.
RE: SITUATION IN TELENGANA

SHRI M. N. REDDY (Nizamabad): Mr.
Speaker, I rise to refer to the grave develop-
ments that are taking place in the Telengana
region of Andhra Pradesh and I might also
convey a very disturbing news, namely, that
this moraing the Supreme Court has invali-
dated the Mulki Rules which we have passed
only the other day, namely, the 17th of
this month. So, the Act that has been
passed by this august House has been nega-



